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Reported collapse

SHRI A.B. A. GHAN] KHAN
CHAUDHURY: Mr. Deputy-Spea-
Kker, Sir, we are awaiting the report
of the DGMS I do not know why
this ‘big junk is not removed. Prob-
ably the DGMS people are working
there. As soon as the clearance is
given, it will be removed.

In regard to compensation, ac-
conding to the rate prescribed un-
der - the Workmen’s Compensation
Act, it is to be paid by the contrac-
tor. About employing someone from
the deceased family, if we get suit-
able people, certainly, we shall look
into that,

DECEMBER 23, 1981

of a bunker in
Kotama Colliery (CA)
12,55 hrs.

ANNOUNCEMENT RE ACCEP-
' TANCE BY CHAIRMAN, ESTI-
MATES COMMITTEE (1978-79)
OF GOVERNMENTS REPLIES
INDICATING ACTION TAKEN
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.ON RECOMMENDATIONS ETC.

CONTAINED IN CERTAIN SEC-
RET REPORTS OF SUB-COM-
MITTEE OF DEFENCE

MR, DEPUTY-SPEAKER: I
‘have to inform the House that the
Chairman, Estimates Committee has
intimated the Speaker that he has
accepted the replies of Government
indicating action taken on the re-
commendations and conclusions con-
tained in the five ad-hoc Secret Re-
ports of the Sub Committce on De-
fcnce—Estimates Committee, 1978-
79—on the subject of modcrnisation
of Defence which were forwarded to
the then Deputy Prime Minister and
the Ministry of Defence in April-
May, 1979

12.56 hrs.
MATTER UNDER RULE 377

(i) DEMAND FOR EARLY RELEASE
BY SALT COMMISSIONER OF
UNUTILISED LAND FOR CONS-
TRUCTION OF HOUSES THERE-
ON BY BoMBAY MUNICIPAL
CORPORATION

PAL CORPORATION

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, Bombay
is a fast growing city. Therefore,
land is urgently required for hous-
ing of poor and middle classes. The
lands originally meant for panning
salt is lying untilised now, but the
salt Commissioner under the Cen-
tral Government is not releasing
such lands to the Bombay Munici-
pal Corporation, The proposals are
still pending with the Salt Pan auth-
orities whose lands are required by
the Corporation for implementing
the reservations made in the Dev-
elopment Plan of the Corporation.

e



gar Matters under

I request the Minister conoomed
to direct Salt Pan authorities to
make gvailable thess lands for the

development pupase by the Corpo-
ration expeditiously.

(ii) DEMAND FOR LEGISLATION TO
PROVIDE FACILITIES TO Dis-
ABLED PERSONS.
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(iii) DEMAND FOR CREATING A
SEPARATE ARCHAEOLOGICAL
CIRCLE FOR QWRISSA FOR PRO-
PER MAINTENANCE OF ANCIENT
MONUMENTS, BTC,

SHRIMATI JAYANTI PATNAIK
(Cuttack): Sir, I would like to
raise the following issue under Rule
377. The pfoper prescrvation  of
the very precious ancient momumeats
existing in Orissa has become impos-
sible in the absen e of an Archaeolo-
gical Circle in Orissa.  Orissg i
famous in the nationpal and interna-
tional spheres for its extremely im-
portant ancient monuments like Sun
temp}e at Konark, Lord Jagannath
temple at Puri, Lingaraj temple at
Bhubaneswar and Budhist sculpture
at Lalitgiri, Udaygiri and Ratnagiri.
More than one centrally
protected monuments including Lord
Jagammath complex and Lord Unga-
raj complex are there in Orissa.
Thowsands of tourists from all over
India and abroad come to Orissa
every day to visit these ancient mo-
numents,

The three sub-circles of Archaeo-
logical Department functioning at
Cuttack, Bhubaneswar and Pur,
do not have adequate powers for tak-
ing up comservation work of those
monuments. Even for minor mat-
ters they have to seek the approval
of the Superintendent of the Arch-
aeologica] Circle, Calcutta. Hence,
important works like documentation,
survey exploration and cxcavation
rarely get the attention they deserve.
Even routine conservation works are
not getu'ng adequate attention.

The Govemmment of Orissa has
apprised the above difficulties to the
Ministry of Education and requestcd
for creating a separate Archacologi-
cal Circle For Oriss1 and to delegate
the financial powers to that circle
of the State for the proper conser-
vation of the ancient monuments.

" In view of this I demand that effec-
tive and expeditious steps should
be taken by the Union Ministry of
Education for creating a separate



